
CENTRAL ADMINISTRATIVE TRIBUmL
PRINCIPAL BENCH: NB?' Da HI,

RBGN.NO. OA 63/88 Date of decision: 5.6.1989

Shri Chaju Ram Applicant.

Vs.,

Union of India &others Respondents.

QDRAM: Hon'ble Mrjay Johri, Member(i^}
Hon'ble Mr, G.Sreedharan Nair, Member(J)

For the Applicant ^. None.

^^or the Respondents None.

( Judgement of the Bench delivered by Hon'ble Mr. G.Sreedhaiian
^Jasr, MembersJ; ^

Applicant and counsel not present. No representation

for the respondents as well,

2. We have perused the records. The relief that is

claimed in this application is for retirement benefits. In the

reply filed by the respondents, it is stated that the service

record and leave account of the applicant were submitted in

the court and aia&e they become available the applicant will

be allowed all the retirement benefits.

viev/ ofjthe ^resaid statement, we hereby direct
the respondents to ^^^^et^rement benefits due to the applicant
as per rules within a period of three months from the date of
receipt of the copy of this order,

4. 0^ is dispos^ of as above,

( G.SREEDHAraN rniR)^ V . ( Ajsf^OHRI )
• MEr®ER(j) 5.6.89 MEMBER(A)


